
SI . SIV S N  Sir I 
havearead said that the o ittee 
has reco ended the a end ents 
reardin the ..T.. ct. So ar as 
the estion o the orkers artici
ation is concerned the have hed
ed in their reco endations b sa
in that in certain conditions the 
orkers articiation in the anae
ent that is ith reerence to the 
a oint ent o the directors has ot 
tobe taken .

eneration o ectricit ro  
ained ivers

3. S I  S   
t  inister o N Y N 
L be eased to state

(a) hether overn ent have an 
roosa to eherate eectricit ro 
the rained risers sch as n n 
iardha and a  in ihar and

(b) hat stes have been taken in 
this direction

T  INIST   ST T IN T  
INIST Y  N Y (S I 
VI  N) (a) No Sir.

(b) oes not arise.
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have tte entra ater and oer 
ioon hich had srveed that

2   r rters

and the ond that it had no oten
tia. The ihar overn ent has aso 
iven s no roosa reardin these 
rivers. t to satis the hon. e
ber I i ask the entra overn
ent eart ent to have  srve 
done.
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ITT N NS S T  S
TI NS

Iakin over o varios oncerns b 
i siness oses

30. S I S. . IS N  i 
the inister  o L  STI  
N NY IS be eas
ed to state

(a) hether overn ents attention 
has been ra n to the nes ite 
The onoo a e a earin in 
the India Toda ( a 1 31) isse 
reardin the scra be o bi bsiness 
hoses to take over varios concerns 
and

(b) i so overn ents reaction 
thereto

T  INIST   L  S
TI  N NY IS 
(S I . SIV S N ).  (a) 
Yds Sir.

(b)   State ent i aid on the 
Tabe o the Lok Sabha.

State ent

n roosa or rchase o con
troin interest b reistered/reis
trabe  ndertakins  nder  the 
..T.. ct 1  re ires rior a
rova o the entra overn ent 
nder sbsection () o Section 23 
o that ct and in certain cases sch 
roosa a aso re ire a rova 
nder Section 10() and 32() o 
the o anies ct 1 . or rchase 
o shares in one co an b another
in ecess o 10 er cent o the shares 
o the investee co an erission
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